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Mre K.LsThawani~ Caunsel for applicant.
Heard, the learnad counsal for the
applicant. Father of Ashek Kumar & husband
of Smt., Chandra Kanta expired en 30.7.1989.,
Ashok Kumar submitted an applicatien far
appointmant on compassionete ground which
was rejacted by the §uperintandant ef Pest
0ffices on 13.8.90 vida Annexura. A/13, and
the copy of the same was alss sent to Ashek
Kumar. Thersafter, Ashek Kumar submitted an
appeal to the Chisef Ppst Mastar Rajasthah
Circle, theugh thara is no prsviéién_éar
appsal. Houcvsr, if Wwés censiaerad a répra-

gsantation and ths sames was rejactad on 20th Dec.91.

For the first tima Smt. Chandra Kanta

gpplied te his axcilency ths President ef India
vide Annaxurs.A/16 dataed 24.1.1992.

. Applicant submits that the delay in
filing the application for compassionate appeintment
may kindly be condoned.

it uill not be put of place hers that
Smy. Chandre Kanta file tha application befors
his excilency tha President directly in Jan,1992

and prior to that she has not filed the applicatien

for appointment to any of the autheritiss. Ths

applicétimn should have bsen filed te ths cempstent

autherity or the appointing euthority. The same has
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not becn filed by Smt. Candra Kanta. The application
of Ashok Kumar has already haan rejocted sarliar

and Smt. Chandra Kanta cannct ba allowed to

file this D0.A. after the expiry of more than

4 ysars of the death of her husband. The application

for condonation of delay as well as'the 0.A. stands

(P;p.lhri stava) (D{%;éggta)

Adm. Member Vice Chairman

rajectsad.
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